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Date j 	Order of the Tribuna' 

2.2.00 Present: Hon'ble Mr G.L. Sanglyine, 
Administrative Member 

Learned 	counsel 	Mr 	B.S. 

Basumatary for the applicant and Mr S. 

Sengupta, learned Railway Counsel for 

the respondents. 

The application is taken up for 

disposal at the admission stage itself. 

The 	applicant 	is 	a 	Deputy 

Station Superintendent, Gdwahati 

Railway Station. He was transferred 

from Guwahatj to Jatinga Railway 

Station. In this application he has 

impugned the transfer order dated 

28.10.1999, Annexure 1. 

Heard Mr 	Basumatary and Mr 

Sengupta. I am of the view that this 

original application is to be disposed 

• 	 FORMNO.4 
(See Rule 42) 
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with. direction. According to the 

applicant., he submitted representation 

da€ed .5.11.1999. The Divisional Railway 

.'Man.gé N.F. RaiLway, Lumding, 

communicated to the applicant by letter 

dated 3.12.1.999 that. his. "retention at 

Guwaháti has not been consider'ed by the 

competent authority." and therefore, he 
. .....ci 

was to carry out the trnsfér ' order 

immediately. 	The 	applicant 	further 

submitted 	.'repre,se•n..tation.......; ..., dated 

2.12.1999. This is pending disposalof 

the respondents. From 	letter, dated 
I I 

3.12.1999 mehtioned above it 	also 

appears that the respondents did not 

even consider the representation of the 

applicant. 

In the above circumstances, this 

application 	is 	disposed 	of 	with 

direction 	to the competent authority 

the respondents ....o.... 'pass a speaking 
.n..:  

order disposing o.f t.herepresentation 

dat d 5.11.1999 submitted by the 

app icant. as wel1 as his representation 

dat d 2.12.199. The applicant shal,1 be 

com unicated a speaking order w.ithin 

for yfive daMs  from the date of receipt 

of this orddr. Till a fresh order is 

issied, the operation of the impugned 

ord4r dated 28.10.1999 shall be kept in 

abe'ance. 

Liberty is given to the applicant 

to agitate if he is still aggrieved 

witti the ordr of the respondents. 

H 
Member 

nkm I 

/ 
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IN THE WNTRiUJ A ±NTTTV'E1RIBUNAL :::::: GWAJ{ATI BENCH 

GtJTILAHATI. 

(A.n Application under Section 19 of the Administrative Tribunals 

Act, 1985). 

TITILE OP THE CASE 	 : O.A.NO.c 2'  OF 2000. 

Shri Kamala ICanta Swargiary 	Applicant 

—Versus- 

Union of India(Rly)& Ors. 	 : Respondents. 

I N D E X : 

Sl.No. 	Annexure 	Particulars 	 Page No. 

If -- Original Application 1 	to 8 

2. - 	 Verification 8 

3. 1 0rde 	No.E/39-20.-SS/PVII(T) dtd. 9 
28.10.99 

4. 2 0.LNo.T/61/1/L14 dated 26.10.99. Ia 

5. 3 Doctors Certificate.  

6. 4 Applicantts representation dated 2.12.99.  

7, 5 Memo No.ES-185—K(T) dated 3.12.99(sfgned Ilj  
on 6.12.99). 

Filed by 

Date : 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL.GtTWAJIATI BENCH 

GWAHATI. 

.1 

A Application under Section 19of the Administrati Tribunals 

Act ,1985). 

O.A. NO.1,V  OF 200. 

BETWEEN 	 Lk 
Shri Kamala Kanta Swargiary, 

Dy.Station Suporinteddent,Guwahatj Rly Station, 

s/o Sri Banshidhar Swargiary,presently under 

transfer from Guwahati to Jatinga Rly.station. 

.APPLICANT. 

A N D 

The Union of India, 

represented by Divisional Rly.Manager(P), 

N.F. Railway/Lumding. 

The Chief Operating Rly.Manager, 

N.P.Rly./Maligaon. 

Sr.Divisjona]. Operating Manager, 

N.F.Rly./Lurndjng, 

Shri V.Subramanum, 

Divisional Rly.Manager(P),N.P.Rly./Lumding, 

Shri LP.I4ehta, 

Sr.Djvjsjonal Operating Manager, 

N.F.Rly./Lumding, 

.....RESPONDENTS. 

DETAILS OF APPLICATION. 

1.PARTICULARS OP THE ORDER AGAINST WHICH THE APPLICATION IS MADE : 

The Application is directed against the Orders : 

(a). 	Order No.E/39-20-$S/PVII(T) dated 28.10.99 issued under the 

hand of Divisional Rly.Manager(P),N.F.Rly./Lumdjng in pursu 

Contd.....2/- 
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pursuance of which the applicant is transferred from 

Guwahati. Rly.Station to Jatinga Rly.Station on Admini. 

strative ground. 

(b).Nemorandum No.T/61/1/LM dated 26.1O9 issued un 

der the hand of Shri LP.Mehta,Sr.Divisinal Operating 

Manager,N.F.Rly./Lumding by which it was proposed to 

impose minor penalty under Rule—Il of the R].y.Servants 

(Discipline& Appeal)Rules,1968. 

(e).Memo No.ESs.185.-1C(T) dated t 3.12.99(signed on 6.12) 

by which the representation of the applicant has been dis-

posed of by way of rejection. 

2.JURISDICTION OF THE TRIBUNAL : 

The applicant declares that the subject matter of 

the instant application is within the jurisdiction of this 

Hon'ble Tribunal. 

3.ITATION 

The applicant declares that the application is within 

the limitation prescribed under Section 21 of the Adminstrative 

Tribunals Act 3,1985. 

4.FACTS OF THE C.AE 

	

4.1 	That the applicant is a citizen of India as such he is 

entitled to all rights,privileges and protections guaranteed 

by the Constitution OfIndia. 

	

4.2 	That the applicant was recruited as Assistant Station Master 

(in short A3M)way back in the year 1977 and posted at Lumding. In 

1983 he was posted at Silghat Town and in 1986 he was posted as 

LR/AM at Senchoa.Thereafter he was posted as LR/ASM at New Guwa-

hati in the year 1992.The applicant Was promoted to the post of 

Dy.Station Superintendent and posted at Guwahati Rly.Station in 

year 1996.The applicant since the joining his department has been 

Contd ...... 3/- 
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discharging his duties with complete satisfaction to all. 

	

4.3 	That the applicant respectfully states that vide 

an Order No.E/39-20_SS/PVII(T) dated 28.10.99 issued for 

and on behalf of Divisional Railway Manager(P),N.F.R1y./Lumdiig 

this applicant has been transferred from Guwahati Rly.stat- 

ion to Jatinga Rly.station and shown to have been transfe-

rred on adininstrative ground. 

A photostat true copy of the af ore-

said Order dated 28.10.99 is anne-

xed herewith and marked as ARNEX-

URE-'l'hereof. 

	

4.4 	That the applicant respectfully states that prior to 

issuance of transfer order dated 28.10.99 an Office Memoran-

diim No.T/61/1/LM dated 26.10.99 under the hand of Shri H.P. 

Mehta,Sr.Divisional Operating lvlanager,N.P.Rly./Lumding was 

issued to the applicant whereby it was made known that this 

applicant is going to inflicted minor punishment uider Rule-

II of the Railway Servants(Discipline & Appeal)Rules 1968 due 

to failure in ensuring timely delivery of bed rolls in5626 

DN Guwahati-Bangalore Express on 17.10.99. 

A photostat true copy of the 

aforesaid Office Memorandum 

dated 26.10.99 is annexed here-. 

with and marked as ANNEXURE-.t2 1  

hereof. 

	

4.5 	That the applicant respectfully states that he has three 

school going children who are studying at Central School,Naligaon 

and the eldest son is appearing Matric Exam this year.Perhaps it 

is not out place to mention here that the session ending examina-

tion of Central School begins in the month of March every year. 

That apart the father of the applicant is old aged and 

a heart patient who requires random treatment as well as nursing. 

Contd... . .4/- 
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A photostat true copy of 

Doctor's certificate is anne- 
67 

red herewith and marked as 

.ANNEXURE- 1 3 1hereof. 

	

4.6 	That the applicant respectfully states that keeping 

in view my sufferings at the stage owing to his transfer 
(5.  

at the mid school session of the children and due to want 

of, Hospital facility for treatment of his old aged ailing 

father he submitted a representation praying,interalia,re-

vocation of the impugned transfer order dated 28.10.99 vide 

his representation dated 2.12.99. 

True photostat copy of the aforesaid 

representation dated 2.12.99 is anne-

red herewith and marked as jNNEXURE.- 

oreof. 

	

4.7 	That the applicant respectfully states that the appli- 

cant's representation pray±ng revocation of his transfer order 

was disposed of vide No.ES-185-K(T) dated 3.12.99 under the hand 

of Respondent No.4 and his prayer was turned down 

A photostat true copy of the aforesaid 

letter dated 3.12.99(signed on 6.12.99 

is annexed here with and marked as ANNE4 

XURE'-'5'hereof. 

	

4.8 	That the applicant respectfully states that he has been trans. 

ferred by the Respondent No.4 with malafide intention to appease 

someone at the behest of some vested interests,In this connection 

it may further be stated here that on 17.10.99 5626 DN Guwehati Ban-

galore Express left Guwahati Rly.station without Bed roll for which 

it is proposed to take disciplinary action against the applicant 

under Rule No.3.1(u) & (iiI)of Railway Service Conduct Rule 1966. 

Contd.. . 
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It is pertinent to mention here that for loading and 

unloading of Bed roll on the nominated train the respo-

H nsibility mainly rests on Dy.Station Superintendent, 

Commercial and the Chief Ticket Inspector.Curiously eno-

ugh on 17.10.99 Shri Tusta Mohan Biswas,Dy.Superinten 
( 

dent was on duty as over all incharge being senior the 

applicant and Shri ICeshab Ch.Kàlita,Chjef Inspector of 

H Tickets was also o* duty.However,no disciplinav action 

has been initiated against Shri Tushta Mohan Biawas and 

the applicant has been choosen for penalisation as such 

discriminatory treatment has been meted out to the appli-

cant in violation of Articles14 and 16 of the Constitu-

tion of India, 

	

14.9 	That the applicant respectfully submits that the 

facts and circumstances relating to the transfer of appli- 

cant clearly show that he has been transferred by way of punishment 

'which is against the established law as well as in conflict 

of Service jurisprudence. 

	

4.10 	That the applicant respectfully submits that as 

per established procedure as well as on principle of service 
i j  

jurisprudence transfer should not be done at the mid session 

of the children,however,jn the case of instant applicant it 

has been done with malafide intention and iil motive as such 

the Respondents have violated the established norms as regar.  

As the transfer of an employee. 

	

4.11 	That the applicant respectfully submits that conside- 

rng suffering of the old aged ailing father of the applicant 

the transfer order,on humanitarian ground,ought to have not 

been issued by the Respondents. 

Be it further stated that to facilitate treatment and 

nursing of his ailing old aged father applicant is on leave as 

such he has not carriedout the impugned transfer order dated 

8.10.99. 
- 	 Contd.....6/ 
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5.GROUNDS FOR RELIEF WITH LEGAL PROVISIONS : 

	

5.1 	For that the impugned order dated 28.10.99 

is violative of established laW inasmuch as the impu- 

gned transfer order has been issued by way of punish— cJ 

ment. 

	

5.2 	For that the impugned transfer order has been 

issued in violation of norms with regards to transfer 

of an employee inasmuch as the impugned transfer order 

has been issued in the mid school session of the child- 

ren. 

	

5.3 	For that the imougned transfer order has been issued 

with a malafide intention at the behest of vested interests. 

	

5.4 	For that the impugned transfer order is discriminatory 

in—as—much as the applicant has been singled out to put for 

sufferings..As such the impugned transfer order is violative 

of Article 14 and 16 of the Constitution of India. 

	

5.5 	flF% that the impugned transfer order is bias liasmuch 

as the same has been issued to appease some one by way of acco-

modatingin the place of applicant at the behest of some vested 

inters ts. 

	

5.6 	For that the impugned transfer order is bad in law inasmuch 

as the same is hit double jeopardy since prior to issuance of the 

transfer order initiation has been started to inflict minor punish 

ment and simultaneously impugned transfer order has been issued by 

way of punishment for the same cause of action that too at the mid 

school session of the children as such the impugiad transfer order 

is not sustainable in law and liable to be quashed. 

6.DETAIL RE1DIES EXHAUSTED : 

That the applicant respectfully states that he has exhausted 

all other remedies open to him as provided under the rules prior to 

approaching the Hon'ble Tribunal and now there is no other alterna-

tive and efficacious remedy than to file this application before the 

Contd.... . .7/- 
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Hon'ble Tribunal.Representation against the impugned transfer 

order was filed before the Divisional Rly.Manager/Lumding,the 

Respondent No.4,however,the same was disposed of vide order 

dated 3,12.99(signed on 6.12.99)and prayer of the applicant 

was rejected. 

79 	That the applicant further declares that be has not 

filed any application,writ petition or suit regarding the ma-

tter in respect/' of which this application has been made,be-

fore any Court or any other authority of any other Bench of 

the Tribunal nor any such application,writ petition or suit 

is pending before any of them. 

8.RELIEF SOUGHT FOR : 

Under the facts and circumstances of the present case, 

it is,therefore,most respectfully prayed that Your Lordaship 

would graciously be pleased to admit this application,issue 

notice calling upon the Respondents to cause as to why the im-

pugned transfer order dated 28.10.99(MTNEXURE-.I)sball not be 

rescinded and quashed,oall for the records and after cause or 

causes,if any,shown by the Respondents,hearjng the parties and 

on perusal of the records the following reliefs may kindly be 

granted - 

8 1 1 	The impugned transfer order issued by the Respondent 

No.4 vide No.E/39-20-SS/PVII(T) dated 28.10.99(1jEXURE-1) 

may kindly be rescinded and quashed. 

8,2 	Your Lordsship may be pleased to pass any other order 

or orders to the effect as Your Lordeship may deem fit and 

proper. 

8.3 	Costs of the case. 

9,INTERIN RELIEF SOUGHT FOR : 

Further,tbe applicant most respectfully prays that 

Contd .... 8/- 
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pending disposal of this Original App].ioation,the impugned transfer 

Order dated 28.10.990 .ANNEXURE1)may kindly kept abeyance. 

10 0 	This application has been filed through Advocate. 

11 .PARTICULARS OP THE IPO 

is I P 0 No. 	 : Oa'456816 

ii.Date of issue 	 : 20.1,2000 

iii.Issued from 	 : G.P.O.,Guwahat±. 

iv. Payable at 
	

G.P.O.,Guwahati. 

12.LIST OF DOCUMENTS/ENCLOSURES 

As stated in the Index. 

V E R I F I C A T I 0 :N 

I ,SHRI KAHALA KNTA SWARGiARY ,Dy .5 tation Superintendent ,Gby. 

Railwa—y Station,N.P.Railway son of Shri Banshidhar Swargiary,aged about 

45 years now under transfer to Jatinga Rly Station,do hereby solemnly 

affirm and state that the statements made in this verification as well 

as those have been made in paragraphs (, 4 t , 7 
of the Original Application are true to the best of my konwiedge and 

belief and those have been made in paragraphs 4, 	3 
4' 	(O 

- 	-' a1e true to thy information which have been derived from the 

records and the rests are my humble submission before the xv Hon'ble 

Tribunal. 

AND I verify and sign this verification. 

k 1 
SIGNATRUE OF THE APPLICANT. 
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FICE OPDER 	
Dated 28-10-99 

T 	folling transfcr and poStin )c 	 g ordCrs are 

	

uc tota 	Irnrdiatccffcct:... 

• Shri K . K .sworgiaryDy53/y . j scJe RsI.65OO.1Q5QO/_ who 	
bfl ordered to be trnsferrcci ndposted: 

zt PNB as DY.SS vjd this '.Qffic order No/39.20. 
SS/pVII(T) dated 22-98.j$.hcrcb 'transfrd;:d 
aQFted at JTG as DY,SS enm fl Strat e 	 rid 

viec Shr1 DY Ss/J — e.rr 	 2bl) L 
Shrj P'v!3'.Pnui,Dyss/j 	in scale kxfoaoa Rs.6501Q6OQ/ is 

hereby tZanEfcrrd and posted 
at KD( as RG—DY.SS at 	 request On his Cxistirig pay - nd scale vic VOcncy. 

Shri R.K.Pras ad, Dy .SS/JREM °in sca1c'Rs65OO.lo5ooy_ who ha5 bce-n ordered t0 b' t'±ansfcrre1 and posted 
at KTX as RG—DY-.33 vicjc this off.jcc Order No0 ES-573 —3(T) 'datc-d  2, 999, is hereby tzcfr and posted at DJB as DYX Onadmjnjsttj 	groui on his xistii pay' and sc.alc Vjc vacncy 

Transfer pass, transfGxa1lowced.joinjng t1 
are admissible in the Cases of item No. 1 and 3 

This isSUCs With the approval of Co ctent aUthority. 

forD-v is ioA
vlali—yuaLincj 

 .na ge r (w) 

No/39_2O_ss/pvII(T) 	
0 	

Dtcd 28-10.99 Copy forwarded for information and necessary action tot-
1) '. Staff concerned t hro— proper Chabncl.. 

SS2/GH,JI,KTXIBM &DJB- ThCy willJplease advised this  
Officwhr thr above changes arc given Qffcctt0. 

3)0 SS/PNB 	• 	• 	 • 
tl)  .DAO/tJMG°. 	 • 
5) .Sr.DOM/LMG for iormtio please in 	ferhce to his Of fire 1'Tote No..T/TransFcr & po5ting,'M cit. 26-10...99 0  6)• APO/GHY. 

00S/T/Bji1 at Office. 
• Spare copies for P/CCS and fc:kx&ki4xx:kA3GS TApsfcr grant flic . 

4s 

H 
D1M() $5 0iCGMG. 
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JiIfl) FOP'i ?() - --- •-'"-J-' i i'.1 J 	u: 	IJJ M 0i c: 	L 	 IJ.!P0:JINc. PILi: }tJJI II 	11,, M & (j) 	UL 	- 
0 

N. F. T'LY. 
or 	Dr ()/L'í' s office. 

Shr± 	IV 1iry, 	
- 	 Ds.iri;ori (orT 	ic 	

is t1 undorsjioci proPose(s) to tkø ic;1on 	in.t him undor fu1c_U of t 	
Rly.Sorv:J.s(Djscjiljne & Appe1)flu1es lGj sttco 	of th ion 

 of misc conUct or misbchavjr o h1ch cion is proposed to bø tkøn s nontiod 	is 
3hr1KoK iry 	___ 	

is hereby given .n 3pportunity t 	such Topic 	10-1 .s ho ry :isb to m1ce ginst tha propo; Tho ropro3ontti. 	sy 	)uj 	c 	bmjt ed to the Undor;1gnod jitb; 10 days on receipt Qf this Nomor - durn, 	 - 

ShrlLrLy 	
fi1s to uhm1t his representtj)n 111th tho period spoc:i.fi0 d in rr-2, 111 be pro :u::od i:.t ho hs no ropr S Oflttj0 to m o "aid 	1 i:b n to i 	1 s sod 	- inst 
oxperte. 

The receipt of thig Mocior - nciuri sh4d be c10i1Jdgod.by 
Shri LStrf1 y  

( MeP Meht 
S 	flOM/twicUng0 

To 	 \/\ 	
Nnne 	pton of th 

,h r:L 	 rziJ ?!L!" t fn/M1y C (1Pt'oht Au tlLfr ity. 

(Nno &desint 1fl Of th rr orv  1r _. 	&S/Gr k a" j 	-)  

0FJT; . C.mTON.. 
Bea 111 Is rtn  i1pert1n t PneS encer rtrrdty I temp  to ha enki red dttnt fi11f AC Cieho t nil rinnry minter,irie 2 tin t1m11n 52 D17 	 ERPrOsshih kr rff 	 i tmiLi Of  17, It  h1 Q beer, reportca thit the 	 kft iAthont Loii1n of the bed Mi it (( rnstzuetj0 	 id 3oirt r000jjre ord t/7/ 	th't there huj? 	 fii1ur ;o 1 	th be 1ii 	th 	 tninnp 	th"tq ever! If there Is fiiiur the Pitt 	.ev1rti ti1'f the triln so houj&rkrjt 3 tnYtunless . the eonflr tDt1 thlt the Del rfl hii seen 101L, There hi been in nil ruM fj1tre 9  withth reu1t th't the 71,qgenc 	to fez' dthøt bed r- 011 B fr their entire journey ut rqjt phi p ff @vVj.  €2 hours Prom (fl! to Thilr 

While Shti K.K. Snijrg11ry,i on 'kity Ty 98fP1itfor/c;y he ft.1o9 

	

tm ensure timely eUvery •f te A rolls in n b eva triirt nt nn 	port-Tnt titin like arr re is hel8 respens ible for Such  Irregulnrities , Henas o  he iu chire1 for neleet of uty for viólntlon of Tnle (II) & (lii) of 	y 0Serviee Con'ut flle 164 O 

8  i 
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Supr Si>eci...Uty hospital 	(. V 	Czrdio hracic S ii rqt' 

TO WHOMSOEVER IT MAY CONCERN 

It is certified that Mr. Bangsidhar Swargiarv, 70 years old. 
Father of Mr. K.K. Swargiary of Maligaon is suffering. from Hypertension, 
Moderate aortic regurgitation. He needs reu1ar follow-up in a well equipped 
hospital. 

(DR. A.K. BORO) 
SENIOR CONSULTANT & HEAD OF 
THE DEPARTMENT OF CARDIOLOGY 

GNRC COMPLEX, DISPUR, GUWAHAII..ASSAM, !,N.DiA 1 81 006 	
* 

PHONE 0361) 561654 566536, 567 195,567195. FAX: 361.56265 
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S  ic 	ii/LumW. n 

Y . 

: - Appeal for c u nCe1lt 10n 01: 	Tr unsf er ordCL 	und 	to 
S Sub 

retain 	u{Y r tition. 

DRM(P) LF1Gs office order Ref 	: 
Dt. 

Sir, 
Most humbly and resPecttu11Y T 	ben to sLate Lh 

f 01 iowinj 	few ii. ne u 	o r 	y)ur k .i. ftl 	cuns1(ir 	t0t) 	Afl(I 

favoUrle orders. 
ordet from GY 

That Sir, 	I have given transfer 

in the same scale and Pay vide DRM(P ) 	s office 
to jTG 

order No. 	cited above. 

That Sir, 	all my three 	school qoirg children are 

studying at Central School Ma1iqd. Mir 
oL whom f 

Matric Candidute. 	Session encui nj pxumtflui° 	
of Crntrl 

SchOOl 	i ng s In the months of 	-1arch every year • 	Iii 	Lh 	mid 

gO 	sion 	it 	i 	i I pouut ble 	Li 	iil1. 	flit 	L 	
' 	I ii 	Ilif 

P art for educutioti of 	chiidrc 

ftjVi'. 	tIVH 	r' 	-11;ini 	r 	icr 	ut 

3 dtinga whet 	chO1 	s not 	vt 1 	h1.('. 	'he 	lU 	o 	my 

hildrCr1 	family will 	be 	ruinCd i 	i 	car ryout 	at 

In 	 5UC 	Crucial 	tIme oL 	butldtfl'J 
Station. 

: mi 1 y 	I s 	hi5 cthi 	ne cc 	ar Y. 

up carcC 	my 	t. tuchmen t wit 
IS 	• 	hnart, 	naLi(flt 

That. 	3L, 	my old 	uOr:! 	Lthei 	wh 

t 	: 	tre atincut ci. 	lie art: 	oeci 	l I nt 	ut 	GuY aced 

who is under 

my reg ul at 	ur, t.ct II 	nt 
famIly 01. 	ST 

'1'h.L 	tr, 	I 	urn 	belOIlii"d 	rou. 
i-iV i 

t it 	t.' 	 , y 	jtr 	
ett 	r 	ni;/r;cr/ 

community. F/;?7/1CSV/0/Pts 	111 

dt. 	2412 	circulated vjde cpo' 	o. 
Pru 	cflt 

cit. 	12-36 	I 	may be 	nsid'red 	fi, 	ret e rung 	t 	my 

posting place. 
be 	rtI) mentiOfliOP 	were that 

That 	Si, r. 	it 	1d 
LCdCJ  y 	OI'(14'r 	for 

are 	many sti: f 	in my capaCitY 	wh 	are' 	al 
their 

tr ansfer f rorn GHY to other 	nt it tori 	r 	r [ormi n 

at 	GUY. 	t 	in 	my ease 	5tt' 	i 	:'u1t 0 	tC • ;C0 	t 

duties 

spare nr5 	from 4'dY. 

(r 1. t' .1. . . . o/ 2. 



4 

/ 

	

S 	 (? 
a 

- 2 - 

S  

Aqov-x t,—L — Lis 

I 	TreLor e, uzUcr th'e c: ii c:it •nc 	("it Od u r)V(' I 

reque.t your horour Icini ].y to 	n;H'u my Cue e.n'J rf vtew 

my tr anf er order and r ruuqri to i (. it fl dt GAY. 	t ft it. 

I can attdce with my funtly rnernbr j.. ut t1p ir. time of 

extreme need in building carcer of my school going chil'Iren 

as well, as to 'Terve my age olJ fthpr wbo i r, a about. to 

I 	heavenly abode and feEl obliqe th"rehy. 

• 	 .: 	.-. 	 S 	 . 	 S  

- 

• 	 . 	 •f' 	,• 	 . .•. •• 	
Your's 	ai'thfully, 

'-i 	
; 	 • 	

S VAA~OL . jc, k ck4;L 
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D RM (p) 's 0 f f Ic c /t MG. 

No . s: 1 es - K(T) 	 Dtid 3..199 

To • 	 Sh 	1(.K..SwargIy,  
• 	 h 	° :.ss/HY .'; •; 

- Sub:- Ypur .opp.iction• cit 5-11-99 for riGw 
f your tr8rxfr ordr to JTG Ond your 

(\, 	 tCfltiC 	t GHY c,d(rFGd tO S,DQM/LMG. 

In rcfrrc:cc toycur Cpplicot:on on the cUhjCct, 
this i to incrrri you th0t your rcoucst for rcvlcw of your 

• trnfr or r to i lirz dnd your rctertion t. GI-IY •hs not 
C 	bythccom 	nt 	yT 

Hcnc, you 

 

scid to c.3rry out your 
trnfcrordc:r to JTG iEsucd und-r this offic 	zdc. 
to ./3.92ss/pvI(T) cit., 210-99 im .ditc 1y 

før Divi' 	ngcx (p 
• 	 S 	 LR3i1wyumdin, 

• 	• 	Copy, to:- 	S 	 '• 	 • 	 • 

1) ThC Branch 5cr rctory AISCT1/Guwc 1 iiti for it1fotn 
4 	 p1c3c in rcfccncc to hi lcftcr WC.AISCTRE/NF/ 

GHY/11/99 cit. 6-11-99 &ECESCC1 t6 ADPM/LMG. 

2).SS/GHY . hK will 	 r Sh.ri 	r g i ry. to 
carry ou hi trn cr 	crto-G irnnt1tc ly 

for DivisiQQol P1y',I3.'per.(p) 
.__Qy /! 


